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The Minister of Education and
Natural Resources and Scientific Re
search (Maulana Azad): (a) The total 
grant to the Council during 1953-54 
was Rs. 1 lakh out of which Rs. 8,250/
has been spent on cultural delegations 
to foreign countries, Rs. 26,264/- on 
publications and Rs. 50,933/- on estab
lishment charges, including the
amounts spent on the Editorial staff.

( b )  No.

E ducational I n stitu tio n s  in  A ndhra

/598. Shri Lakshmayya: Will the
Minister of Education be pleased to 
state:

(a) the amount that was sanction
ed during 1952-53 for the establish
ment or development of educational, 
technical and scientific institutions ir 
Andhra, residuary Madras and My
sore Staftes respectively, under the 
five year educational development 
plan; and

(b) which institutions in thes. 
States have been selected for the pur
pose of these grants?

The Minister of Education and Na
tural Resources and Scientific Research 
(Maulana Azad): (a) and (b). The

relevant information is being collected 
from the States and will be laid on 
the Table of the House later.

N ation a l  D efence  A cademy

*̂ 599. Sardar Hukam Siaffh: WiU the
Minister of Defence be pleased to
state:

(a) the number of students who 
were admitted to the Joint Services 
Wing Of thfe Natibrtttl‘‘ Defence Aca
demy during 1953-54; and

(b) how many applied to the 
U.P,S.C. for admission?

The Deputy MlHIM«r of Defence 
(Sardat MtlJitHia>j (a) 572

(b) 6,061.

U ndisposed  of  R ecbipts

•600. Shri Gidwanli (a> Will the 
Minister of Finance be pleased to refer 
to the reply to unstarred question No. 
584 asked on the 22nd December,
1953 regarding a bundle of undisposed 
of receipts found in the Customs 
Wing of the Central Board of Revenue, 
and state whetther the responsibility 
has since been fixed?

(b) If so, has any action been taken 
against the officer concerned?

The Deputy Minister of Ftaaaee 
(Shri M. C. Shah): (a) Yes, Sir, the
responsibility has been fixed for a 
prima facie case.

(b) Necessary action against the 
officer concerned is being taken.

E state D uty  Act

’ Shri A. M. Thomas:
Skfl B. K. Das:
Seth Ooyind Das;,

*601 J
Shti L. N. MIshra;
Pandit D. N. Tiwary;
Shri Krlxhnacharya J«AI;
Seth Achal Slnrh:

Will the Minister of Finance b« pleas
ed to stale:

(a) whether any amount has so far 
been collected under the Estate Duty 
Act and if so, how much;




